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O.A. 994/94 

Hon'ble Mr. S.Oas Gupta, A.M. 
Hon'ble Mr. T.L.Verma, J.M. 

He a rd Shri R .c. Johari f or t h3 app lie ant on 

admission. '-1 i '-
• 

• ' '1 •• 

In this case, t he applicant was a Ra ilway e mployee 

when the ch argeshee t was issued but be fore the 

proceedings could be initiated and finalised, he 

stood retired oo r se rvice. The contention of the 

app lie ant is th at the dis ciplina ry p r oce i::: dings unde r 

Rule 9 of ~' Railw ay S~ rvants Oiscipli.nary and Appeal 
I.. 

Rules, 196 8 ~annot be take n s ince the applicant stands 

already retire d. 
• 

Rule 9 (2 ) (A) of the CCS Pe nsion Rules specifically 

provides th at the disciplin a r y proceedings initiated 

be fore the retirement of a Government -servan t shall, 
. 

after his retireme nt, t-1) be deeme d to be proceedings Mfll 

unde r Rule 9 of CCS Pension Rules and shall be contin­

ued and concluded by the Authority by which they were 

commenced in t he same ma nne r as if the Gover nme nt I· 
servan t had continued in service . The Railway e mployee 

I 
also being a Ce ntr al Govet n me nt emp loyee , the re mus t 

~:i:~:~ 1::r::~~:~io::w~:. ::et:~ 1::a:~~=t~:~n::1t~:r ~ 
the aP.p licant want s time to s h ow Ru,ies which spe cifiea l I 

l y de~~'/ the authorities from ~roceeding with the 
\,. 

disc i plina ry ac tion under Rule 9 of OAR once the 

Railway employee retires . 

lis t thi s case for admi ss ion on 5.8.94. 
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0 .A. No. 994/94 

Hon'bla Mr. T.L. verm8 , J.~. 

• 

' None for the applicant. Adjourned. 
' 

List this ca~e on 25.4.1995 for admission • 
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